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Pranjal Pratim-vs-State of Assam

(Present: N. Goswami, Addl. sessions Judge (Frc), sonitpur, Tezpur.)

07-qL-2923

This is a petition filed u/s 438 of CrPC, with

prayer for an order to release accused/petitioner sri

Pranjal Pratim Nath on bail in the event of his arrest

in connection with Tezpur PS Case No. L309122 uls

4201468 of IPC.

The called for case diary has been

received.

I have heard the learned Counsel for the

accused/petitioner and also the learned Addl PP for

the State.

The facts of the case, in briefi, are that on

26-LZ-2022 an FIR was lodged by the Circle Officer

of Tezpur Revenue Circle at the Tezpur Sadar PS

stating therein that accused/petitioner Sri Pranjal

Kumar Nath @ Pranjal Pratim Nath S/o Chandra Nath

had applied for striking out the names of his .o- 
"

pattadar from the land record in Case No''

soNrrEZ 12022-23-3431-M|ND along with an affidavit

signed by Mohini Devi, Ashim Nath and Ananta Nath.

subsequently, the informant received information

from Ashim Nath that the affidavit mentioned above

was forged by the accused/petitioner Pranjal Kr Nath.



Based on that FIR, Tezpur PS Case Nb.

t309122 was registered uls 4201468 of IPC.

The learned Counsel for the accused has

submitted that the accused/petitioner Pranjal Pratim

Nath has not committed any offence and as a matter

of fact, said Ashim Nath had filed the application

before the Circle Officer due to misunderstanding of

fact and subsequently, he also published a statement

of apology in the local Newspaper "Dainik Agradut"

on 3L-L2-2022. A copy of the Newspaper has also

been attached with the petition. It has also been

submitted that the accused/petitioner is a Govt.

Employee, presently serving as Jr. Assistant in the

office of Addl. Chief Engineer, PWD, Tezpur Zone and

there no possibility of his absconding if he is released

on bail.

It appears prima facie that the complainant

Ashim Nath had lodged the complaint before the

Circle Officer; Tezpur due to misunderstanding of fact

and he has also given a clarification in the

Newspaper in this regard. Moreove6 the

accused/petitioner Pranjal Pratim Nath is a Govt.

Employee and he is not likely to abscond if he is

released on bail. On the contrary lris custodiat

detention will adversely impact his career.
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Considering al! these aspects, it is hereby

ordered that in the event of his arrest, the

accused/petitioner Pranjal Pratim Nath shall be

released on bail of Rs.50,000/- with one surety of Iike

amount to the satisfaction of the IO concerned

subject to the conditions that :

1. The accused/petitioner shall appear

before the IO within seven days of this

order and thereafter co-operate with the

investigation.

2. The accused/petitioner shall not hamper

or tamper with the witnesses.

Inform accordingly.

Return the case diary ln sealed envelope.

With this order, this Misc case is disposed of.

Addl Sessions Judge(
Sonitpur, Tezpur
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